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SHRIK.P. SUBF AMANIA MENON:
In wview of the fact hat Lala Lajpat Rai
through his epoch-m king book ‘England’s
Debt to India’, brc ight to the notice of
the Indian people tte imperiaist exploita-
tion which was carnd on 1n India, will
the Government cor sider the feasibility
or the desirability  of putting up  his
statue 1 front of he Finance Mimstry
or the Finance Min ster so that they are
reminded of the sarie foreign economic
exploitation which s still continuing in
India even though we have become for-
mally independent or the last 20 years,
so that they are al<) reminded that they
have not done any hing to remove that
foreign exploitation from this country ?

SHRI K. XK. SHAH: Does he think
of the Vijay Chowl ? 1t was not thought
desuiable, Sir.

(Int rruptions)

SHRI KRISHAN KANT: Sir, 1n his
replies the Minster nas not at all made 1t
clear as to when th y are going to decide
aboutit, no date h.s been fixed.

(Inte ruftions)

SHRI BHUPSH ;UPETA: Before Lala.
Lajpa Rai’s statt - came 1n Delhi  we
had a statue of Sarjiva Reddy in Vijaya-
wada.

SHRIK.K SHAH: Sir, I have said
that T will expedit 1t. I will see that the
Commuttee takes tie necessary steps as
early as possible, W 1at more can I say ?

SHRI ARJUN .RORA Sir, on a
point of order I seek your guidance
Can a Minister giv  or make an absolutely
wrong statement or the floor of the House
and get away with it ?

MR. CHAIRMAN : He cannot make

an absolutely wron ; statement
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SHRI ARJUN ARORA: In casec the
Minister makes an absolutely  wrong
statement, what is the remedy for Private
Members? In reply to one of the ques-
tions, he mentioned four persons, a dra-
matist, a teacher of history, a teacher of
English language and somebody  else,
He mentioned them as eminent architects.
None of them is an architect. 1 seek your
guidance, Sir

SHRI BHUPESH GUPTA: Sir, the

list 1s not acceptable to us.

(Interruptions)
MR. CHAIRMAN . Next question

A. P. ScuepurLeb TriBe CORPORATION
VISAKHAPTANAM

*395. SHRI LOKANATH MISRA :
Will the PRIME MINISTER be pleased
to state :

(a) whether it is a fact that the Income
Tax Officer, Visakhapatnam had recently
imposed Income-tax on A. P Scheduled
Tribe Corporation Visakhapatnam ; and

(b) 1f so, the total amount of income-tax
assessed on this Corporation during 1967-
68 and 1968-69 and the total amount
collected during the same period ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHT). (a) Yes, Sir The Income-tax
Officer, Visaknapatnam raised provis.onal
demands 1n  respect of assessment vears
1966-67 and 1967-68 No regular asscss-
ments have so far been made on the Cor-
poration

{b) There was no regular income-*ax
assessment on  this Corporation during
1967-68 and 1968-6g The details regard-
ing the paymen' of taxes by the Corpora-
tion is given below:

Assessment Tax pad Nature of Date of
Year demand. payment
1966-67 Rs. 73,910 Provisional demand 24-3-1970
1967-68 Rs. 66,180 Provisional demand 24~3-1g 70
1968-69 Rs. 17,413 Self-assessment demand 28-3-1g9 70
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SHRI LOKANATH MISRA: May I
know whether the persons connected with
this Corporation belony to the Scheduled
pres and, if so, whether in pursuance
of the principles which are declared by
the Government of India, the Corporation
does not deserve exemption fiom Income-
tax? If it deserved income-tax exemption,

why did the Incom-tax Officer impose
Income-tax onm it ?

SHRI P. C. SETHI : First of all this
Corporation itself filed the return for
1g66-67 without any notice whatsoever
from the Income-tax Officer. It was only
atter the filing of the return for 1966-67
that notice under Section  13¢f2) was
issued to the Corporation. Now the Cor-
poration has paid this tax. The question
arises whether it should have the exemption
or not. That will b~ decided by the con-
cerned authorities and it will have to be
dealt with not under anv other section
but under section 80P which would decide
to what extent it is eligible for exemption

and. if s0, whether any exemption can
be given toit.

SHRI A. D. MANI: What is the
Scheduled Tribes Corporation? Is it
:&Nfered under the Comnanies Act or the
Societies Registration  Act and what are
the activties of this Corporation and what
are the sources of income and what was the
total income for the year for which assess-
ments are mentioned in this gucstion T

SHRI P. C. SETHI : The aforesaid
Corporation is a Clo-opreative Anex Society
at thﬂ--Statc level ‘o which all Cooperativé
Societies in the State are affiliated. This
Qovpnration was registered as a Cloopera-
tive Society in October 1956 and started
fun‘r:t"oninq from April 1957. Now this is
a Conperative Society particularly of the
Scheduled Tribes of Andhra. It is engaged
in the purchase and sale of forest produce
which is tamarind, efc. TFhis is the only
cource of its inrome. The income return
t} ev have given st ows that in 1966 67 ttey

tad oiven a retnrn of Rs. 1,70,649 in
1067-68 Rs. 1,54.500 and in 1968-69
Rs. 52.734.

Srums in CALCUTTA
*226 SHRI KALYAN ROY : ¢
SHRI BHUPESH GUPTA:

Wil the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,

e
+The question was actually asked on the
floor of the House by Shri Kalyan Roy.

[RAJYA SABHA]

to Questions 24
HOUSING AND URBAN DEVELOP-
MENT be plesed to state :

(a) whether it is a fact that growing
slums in and around the city of Galcutta
are the main cause of unrest and social
tension there; and

(b) if so, what steps Government
propose to take to clear the slums and
improve the conditions of life in the city ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (2' and
(b) Slums are certainly a cause of social

anrest; and it is a fact that there are
many Slums in  and around Qalcuttza,
The Slum Clearance/Improvement

Scheme is in the State Sector. Central
assistance for the implementation of State
Sector schemes 1s provided to the States by
way of ‘block loans’ and ‘block g-ants’
without its being tied toany specificscheme
or head of development; and States have
the freedom to incur expenditure on any
jtem of development according to their
own requirements and priorities. The
State Governmerts are themselves com-
petent 10 formulate  projects under the
above Scheme and finance thern from the
“block loans’ and ‘block grants’. However,
in the existing situation in the State, the
question  of undertaking a special  pro”
gramme to deal with the problems of the
bustees in Calcutta is now being studied
by the State and Central Governments.

SHRI KALYAN ROY Now the
whole of Calcutta city is2 big slum. There
is not even 2 1ittle water for go per cent.
of the people and there are ne latrne
facilities and you find the majority of the
clashes in Narkheldanga where there i
so much of misery concentrated.  The
{ourists come there and see the destitutios
and poverty and it is a standing shamv
that such cities are there in the whol
world. Unﬂ)rumately the big tycoons 1 k
the Birlas and others have looted Calcutt
and are developing other states. Is it
fact that the Clovernment of India starte
negotiations with the American author
ties to divert a part of the PL 480 fund
for the clearance of the Qalcutta slun
and, if so, what is the result ?

SHRI K. K. SHAH : I am speakir
from memory but I do remember fro:
the papersthatI have read that a spect:
scheme was prepared in 1963 or 1964 ar
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